MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.11/1672/DC/PC/VS/2021/ 667 Dated: 00-0O\-2.67272.
To

The Dy. Secretary (Question C ell)

Delhi Legislative Secretariat,

Old Secretariat Delhi-110054

Sub: Reply to Vidhan Sabha Starred Question No. 13 fixed for 03.01.2022 raised by
Hon’ble MLA Sh. Raj Kumar Anand.

Sir,
Please find enclosed herewith the 100 copies of the reply in respect of above said
question for further necessary action at you end.
This issues with the prior approval of Competent Authority.
Yours faithfulty
Encl.: As above. -—% 1

(ANIL SIROHI)
SUB DIVISIONAL MAGISTRATE-III (HQ)
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Cor et T O T HOHAL GATTAL TFRRITORY OF DELHI
G NE AL ADMINISTHRATION DFPARTMENT
(COCORDINATION BRANCH)
OETHESECRE TARIAT 1P £ 8TATE, NFW DELHI

No i VIZDVBIGADICNI2 404 ‘;;K.,;// Dated B/ - y.,;)a/q

TABLED ITEM

CABINE T DECISION NO, 2723 DATED 30.07.2019
Subject :  Mukhyamantri Tirath Yatra Yo)na- modifications reg.

Decision:  The Council of Ministers considered the note of Minister (Revenue) and
approved the proposal contained in para 5 of the Cabinet Note. It was
~ also approved to add Delhi-Bodh Gaya-Sarnath'as“an‘other yatra route,
the duratlon of the yalra may be appropriately decided Dy the Minister.
Further, Revenue Department was directed to ensure 360 degree wide
publicity of the salient features of Mukhyamantri Tirath Yatra Yojna and the
yalra routes covered thereunder.

--8d/--
(Vijay Kumar Dev)
Secretary to the Cabinet

No F 3/3/2018/GADICN! 28252634 Dated: )~ F# - 2¢/9

pr, Secretary to Lt Governor, Delhi.

Addl. Secretary to the Chief Minister, Delhi.

Secretary to Dy. Chief Minister, Govt. of NCT of Delhi.

Secretary to Minister, Labour, Govt. of NCT of Delhi.

Secretary to Minister, Health, Govt. of NCT of Delhi.

Secretary lo Minister, Food and Supply, Govt, of NCT of Delhi.
Secretary to Minister, Social Welfare, Gowt. of NCT of Delhi.

Secratary to Minister, Transport, Govt, of NCT of Delhi.

Pr. Secretary (Revenuej, Govt. of NCT of Delhi, with request to upload
ATR on COMS. '

10 OSD 1o Chief Secretary, Govl. of NCT of Delhl.

11 Hindi Officer, Language Depariment, Govt. of NCT of Delhi for translation
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(Vivek Pandey)
Joint Secretary to the Cabinet
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